13 Statement by Member

(b) During the last six months action
was taken against 152 employees on
various charges such as accepting illegal
gratification, defalcation and mis-appro-
priation,  submission of false medical
and T.A. bills, manipulating of office
records and other malpractices. The
action taken include=s termination of service,
suspension,  departmental  proceedings
and handing over of cases to the Police
and C.B.L for institution of court cases
against employees involving 10 belonging
to category L, 6 of category 11, 83 of category
I11 and 53 of category IV.

xx-16 Hrs.
STATEMENT BY MEMBER RE.
INFORMATION GIVEN  ABOUT

INDIAN JOURNALISTS INVITED
BY U.S.A. AND COMMUNIST COUN-
TRIES DURING 1971—73.

SHRI JYOTIRMOY BOSU (Di
mond Harbour) : Sir, in reply to U.5.Q)-
No. 4459, dated r12-12-1973 the Minister
has given a list of Indian Journalists
invited by U.5.A.and Communist countries
during the period 1971—73. In that list,
it has beca shown that Shri S.L. Dhingra

of U.N.I. was invited to Bulgaria and
he visited that country.
On enquiry, I found that this state-

m=nt is wrong and misleading.

The Minister of Information & Broad-
casting may explain to the House as to
why the reply was inaccurate and place
the correct fact before the House.

I may sorry to say that this has become
a practice on the part of the Minister.
In this seision, I have dome it four
times.

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI 1. K.
GUJRAL) : In answer to part (c) of
Unstarred Question No. 4495 on 12-12-73

a statement containing lists of Indian
journalists invited by U.S.A. an&'
Communist countries during the peri

1971—73, was laid on the Table of the
Lok Sabha. :

The names of Indian journalists who
were invited by USA and Communist
countries during thc period 1971—73
werc obtained from the Ministry: of
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who are concerned
uch regretted
pame ‘was

External  Affairs,
with the matter. Itis very o
Shri §. L. Dhingra's

that T { .
included, by mistake, in the I.I:ll gl‘ jour-
nalists, who visited or were invited by

Bulgaria during 1972-73- Shri Dhingra
wasgin fact invited by U. K. and_not by
Bulgaria. Since invitations from Bulgaria
and U. K. were being dealt with on the
same file, theinadvertent mistake occurred.
The heading of the fourth column of the
lists should read as ““Country from which

R i
invitation was received”.

MR. SPEAKER : I really wonder
how he manages to getall this information.

Does he sleep any time or not :

SHRI JOTIRMOY BOSU : Mr.
Gujral says, his name is not coming on
the List of Business, so 1 must do some-

thing.

l_rlB Hrs.
MATTERS UNDER RULE 377

MR. SPEAKER : Now, I take up
Matters under Rule 377-

Shri B. V. Naik.

it wew fagrdy aedd (FfEaR)
mw@a&‘,llsﬁﬁ%'&@ﬂfﬂ
fear a1 (wmwwm) ......- -
s 7@ ar @ dw arew g wWrE!
@t fer sma 9w ATAY ®) S
gamad ffag |

weqm wWENaw : AWT ag @Ig, 94
ST 9 ST AT | 27 FE AT A

i A E | WA I HEA T1E AT AT

SHRI B. V. NAIK (Kanara) : Mr.
Speaker, Sir, 1 wantto raisc an issue in
regard to the acquisition of lands in the
State of Karnataka. In this behalf, I
seek your permission, under Direction
117, to place two documents®

MR SPEAKER : Mr. Naik ....

*The speaker not having subsequently accorded the necessary permission, the
documents were not treated as laid on the Table.
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SHRI B. V. NAIK : I seck your
permission. 1 have given in writing

same

_MR. SPEKAER : How do you anti-
cipate what I am going to say ?

I tell you this is a matter which
haps may not be covered by the Rule
but under “free for all”. That is why
I have allowed it. It will not be quoted
as a precedent. As far as the documents

are concerned, I reserve my right to
see them.

er-

SHRI B. V. NAIK : I seek  your
permission

MR. SPEAKER : That will be seen
later on.

SHRI B. V. NAIK : This is a telegram
which I have received just now :

«Pray stop acquisition i
of 2052 acres land at Hiregutti
Taluka Kumta North Kanara for
Caustic soda Plant at Binaga twelve
th d t= d a .

P P ig on this
land specally 250 Harijan families
become landless and homeless Deputy
Commissioner Karwar declared 218t
December to  take possession  pray
immediately action save land and
life if mo protection received in time.
We declared indefinite hunger strike. .
Gaonkar peasants Hiregutti and other
eigat villages” .

This is nothing objectionable. 1 seek
your permission to lay it on the Table
of the House.

In this behall, I had
our leader, the Prime Minister, as
follows on the 14th December, 1973,
which comes at the end of a long list
of a representations to the highest outhority
in this country. It states :

represented (o

“\adam Prime Minister,

There is a gross injustice being per-
petrated by the caustic soda manufac-
turers in Karwar in Karnataka State
in acquiring 2300 acres of rich paddy
growing land by displacing more than
10,000 cultivators and their families.
The agitation of these cultivators in a

DECEMBER 22, 1973

Matvers Under Rule 377 16

peaceful manner for the t two years
has fallen on deaf ears. o :

An area of 270 acres for the factory and
staff-cum-labourers quarters has already
been acquitad displacing hundreds of culti-
vators to which no objection was raised by
the peoplein the district; but to acquire
productive peasants’ lands for growing
raw material for a factory defies all canons
of even capitalist exploitation. It is these
industrial concessions of a  zamindari
nature that bring the fair name of Indian
industry into disrepute. It is possible
to get the raw material for the caustic
soda industry through coastal shipping.
We would, therefore request that a
commission of enquiry be appointed
to enquire into this whole case of un-
natural industrial concession and acqui-
sition of land stayed.”

1 am not asking for anyting extraordi-
nary. Under section 3 of the Commission
of Inquiry Act, 1952, itis possible to
constitute such a commission of inquiry.
Till the report of the inquiry com-
mission is received by the Government
without infringing upon the Stateautonomy
thestaying of the acquisition of lands could
take place and a direction could be issued
to the State Government in this be-
half.

1 would also like to state on the floor
ofthe House that we are ready to prove
every charge in regard to the injustice
being done in regard to this piece of land.
Coastal area being very densely popu-
lated, it is not possible to deprive the
poor peasants of their livelihood. It
has been asked as to why it is that
we do not go to a court of law and get
justice through that. In this bcha:lt',
I would say that the Mysore Industrial
Area Development Act of 1966 is dia-
bolical in nature. It is an unjust Act.
Naturally we go toa court of law, they
will be administering Jaw and we are
under no assumptions or preconceived
notions that it will be possible for us
to get the administration of justice. The
two are absolutery unconnected things-
There are serious charges and we have
made it umpteen number of times. Justice
is not even tried to be done in the given
set of circumstances. I these lands are
acquired, irreversible ~damage will be
done. 1 had yesterday urged that the
minister concerned with this particular
subject should be made to bc present
so that he may beina position to reply.
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MR. SPEAKER : This is under Rule
377+ Please do not make it a debate.

SHRI B. V. NAIK : I had tried to
raisc  the question under Rule 193.

MR. SPEAKER : This is not under

rule 193.

SHRI B. V. NAIK : I have been trying
to seek your protection for the last nine
sessions.  You have been kind enough
to tell me that this is not the forum. If
Parliament which makes laws is not the
forum and if we are not in a position to
getl justice from any other quarter,
what is it that is to be done ? The ulti-
mate has been said. I request that the
Central Government may intervene
in this behalf and see to it that the acqui-
sition of land is stayed.

To wewiwroaw wed  (H241) ¢
Fore  ngie, M@ fema a=giwar
HAEF = R AW WA H aeq-
faar &1 wrF THEr @ WY1 FAMWAR
2-3 fmgz IFTF w@Wioxw sm femw
T, AER g AR F TR FARF
400 MM FHAD ¥T s an
Y feafs § & o' gary ) st
AT IFT 1 AR AT FT I FT
ga AT gEar awre A afi & ¢
T g A og@re 1 ome W
fafma awmen 21 aed = =
T g g e wrEl wWE &
W1 uegfear agi Far 99T § wW oW
IIANT ZX5F | THT SrFedT g1 AR |
g wagd A AA-0L FToAaATH §—
gq fA9 =@ 9T e egm faar anmar

arfed 1
x1-27 Hrs.
[Mr DePuTY-SPEAKER in the Chair.]

gar gwA-asft AW YRR g
wwarsd  g@Er 7 &1 vf gfg Frevger
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A F TR W WATH! §ATE,
frg et aws frerl # faml
af gy st wF AT FWA A IgEAT
wn f weeas &1 AN # AT
TR A ¥ am, wgm A,
R 7w T IUEWT F7 WEEAT
# WY gr FwR M gE &
T Frwr Wer 9@ &3 15 W@ A9
frea mamw &ar afed a1, g
@ A gar Aw< ¥ feaml ¥
Wit amre fewr g1 wd wrordfe
s feam war fas arfasl 133
IEF AT AAT G F 1 FAX I RA
FeY o fad W F AW ¥ dz T E
Far weq wdw ¥ it adr fewfr 3
framt # ae ¥ fremT R FTAW
M TAT Fw€TEA F &9 A fAewrfgd
wg F A F fagd ama @'
tigw fag & amar £ 5 e Wm
qReT 20§ ag WN ®T IM FA q@T
@y

gfamm @A OF AT R
agr feqr &, 3R wIW W q@ETE,
dfFa ¥ @wR 9T as Qar wrE
fadw i ¥ ¥ a7 aF 9w ¥ AW

agl dory 3w fa@ FE FER R
T d I H g Aify we w7
aifed R T ¥ e @@n Afd

SHRI THA KIRUTTINAN: (Siva-
ganja) : Regarding the railway loco-
men’s strike I wanted to raise the issue.
But the Speaker has announced today that
he is going to allow some time for the dis-
cussion of this issue in the afternoon, after
the statcment is made by the Minister,
So, I do not want to raise it now.

MR. DEPUTY-SPEAKER : I will
check up what the Speaker has said.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) Sir, under rule 377,
I wish to raise the following subject, A very
big demonstration of Delhi University
Teachers’ Association came before Parlja-



